LIR No. 3173/17
Pradecp Verma vs M/s N.K. Products

17.08.2020
Present: None for the workman.

None for the managment.
The matter was earlier fixed for 14.05.2020 for the

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Vide order dated 13.03.2020, the workman was
directed to file fresh address of the management within 10 days from
that day. He was also burdened with the cost of Rs. 200/- which was
ordered to be deposited in the account of DLSA, Central District , Tis
Hazari, Delhi within 10 days from that day. The workman was directed to

file the fresh address of the management, he was also directed to file the
receipt of the cost.

In the interest of justice, last and final opportunity is
dress,email address,mobile

the cost within 10 days

ess and mobile

granted to the workman to file fresh ad
phone number of the management and receipt of

from today and on filing of the fresh address, email addr

one number of the management along with complete set of

ph
s, the notices are ordered to be issued to the management,

document
which are returnable on 23.11.2020.

Ahlmad of this court is directed to send the copy of
| of District Court, Rouse Avenue Court

this order to the concerned officia "
ficial website of Delhi District
i

Complex, New Delhi for uploading on the 0

™,

-

Court. y
(IPAWA &—Iﬂi MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
17.08.2020



LIR No. 2108/17

Ashok Kumar vs Sainbros

17.08.2020
Present. None for the workman.
sSh.M. K. Dwivedi, AR of the management.

The matter was earlier fixed for 15.05.2020 for cross

examination of the witness of the management, but, the matter could not

be taken up on that day in view of spreading of covid-19.

o one has appeared oOn behalf of workman

Today, n
e management is

through video conference, nor the witness of th

present through video conference.

the matier stands adjourned for cross

Accordingly,
nt on 09.02.2021.

he witness of the manageme

examination of t
s directed 1o send the copy of

Ahlmad of this court i
concerned official of Distri
i for uploading on the offici

this order to the ct Court, Rouse Avenue Court
al website of Delh District

Complex, New Delh

Court. [ s

VAR MATTO)
PRESIDING OFFICER:LABOUR COUNT-IX
ROUSE AVENUE COURTS.NEW prLIl
17.08.2020

(PAWAN KU



LI} No. 106/18
pMunna Lal va Ramps Industrics (India)

17.08.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for

evidence of the workman and also for filing receipt of the cost, but, the
matter could not be taken up on that day in view of spreading of covid-

19.
Today, no one has appeared on behalf of any of the
workman through video conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of

hearing.

Accordingly, the matter stands adjourned  for

evidence of the workman and filing receipt of the cost by the workman

on 05.03.2021.
Ahlmad of this court is directed to send the copy of
rt. Rouse Avenue Court

ncerned official of District Court,
of Delhi District

this order to the cO
loading on the official wepsite

Complex, New Delhi for up

Court. kﬂw

(PAWAN hl AR MATT 0)
PRESIDING OFF MCER:LABOU n Cou RT-1X
ROUSE AVENUEL COURTS.NEW DELIY
17.08.2020



LI} No. 104/18

Roamanand Pandit vs Ramps Industries (India)

17.08.2020

Present: None for the workman.

Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for
evidence of the workman and also for filing receipt of the cost, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, no one has appeared on behalf of any of the
workman through video conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of
hearing.

Accordingly, the matter stands adjourned for

evidence of the workman and filing receipt of the cost by the workman
on 05.03.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the oﬁicial(w%bsite of Delhi District
Court. ‘

(FPAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
17.08.2020



I960/19

/s Jagdey Indusiries

IR No-
llnnumll ws M

17.08.2020

Present: it Kumar Singh, AR of the workman.

Sh. Aj
None for the management.

ier fixed for 15.05.2020 for the

The matter was earl
ken up on that

service of the management, but, the matter could not be ta

day in view of spreading of covid-19.

notice issued to the management for 15.05.2020

The
ed to file e.mail

Accordingly, workman is direct

is not received back.
nt and complete set of

address, mobile phone number of the manageme
0 days from today and on filing

d to be issued 1O the managem

documents within 1 of the same, the
notices are ordere ent, which are

returnable on 23.11.2020.
send the copy of

venue Court
District

Ahlmad of this court is directed 1o
d official of District Court, Rouse A

this order to the concerne
ding on the official website of Delhi

Complex, New Delhi for uploa

Court.
7T f
(PAWAN KU MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
17.08.2020



LIR No. 1909/19

Chonder Mohan vs M /s 1"nl and Company

17.08.2020

Present: None for the workman.

The matter was earlier fixed for 15.05.2020 for filing

of the statement of claim by the workman, but, the matter could not be

p on that day in view of spreading of covid-19.

ared on behalf of workman

taken u

Today, no one has appe

through video conference.

In the interest of justice, last and final opportunity is

granted to the workman to file the statement of claim on the next date of

hearing.
d for filing the

Accordingly, the matter stands adjourne
9.2020.

d appearance of the workman on 18.0

statement of claim an
end the copy of

Ahlmad of this court is directed 10 s
ed official of District Court, Rouse
ading on the officiat website of Del

Avenue Court

this order to the concern
hi District

Complex, New Delhi for uplo

Court. B
i

(PAWAN KUMAR MATTO)

PRESIDING OFrICER:LABOUR COURT-IX

ROUSE AVENUE COUNTS.NEW DELHI
17.08.2020



LID No. 103/18
Selendra Yadav vs Ramps Industrics (India)

17.08.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for

evidence of the workman and also for filing receipt of the cost, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, no one has appeared on behalf of any of the

workman through video conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of

hearing.
the matter stands adjourned for

Accordingly,
the cost by the workman

evidence of the workman and filing receipt of

on 05.03.2021.
Ahlmad of this court IS directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
hi for uploading on the official website of Delhi District

Complex, New Del
Court. ¢

S KUMAR MATTO)
mammr. ¥ SERORE IR fOI'IIT-lX



LCA No. 834/19
Sri Kant vs Gold Cost International

17.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 15.05.2020 for
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Notice issued to the management on its address at

Mira Bagh for 15.05.2020 is received back with the report served, but,
today, no one has appeared on behalf of any of the parties through video

conference,
Workman is directed to file e.mail address, mobile

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management, which are returnable on

24.11.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official webgite of Delhi District

Court.

!

4 =
(ln\\\n\f\%ﬁﬁ\ R MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENLUE COURTS.NEW DELII
17.08.2020



LI No. 2109/17

Praveen Kumar vs Saibros

17.08.2020

Present: None for the workman.

Sh.M. K. Dwivedi, AR of the management.

The matter was earlier fixed for 15.05.2020 for cross
of the witness of the management, but, the matter could not

examination
d-19.

p on that day in view of spreading of covi

eared on behalf of workman
IS

be taken u

Today, no one has app
ness of the management

through video conference, nor the wit

present through video conference.

y, the matter stands adjourned for Cross

Accordingl
the management on 09.02.2021.

nd the copy of
Avenue Court
elhi District

examination of the witness of

Ahlmad of this court is directed to s€

d official of District Court, Rouse

this order t0 the concerne
ading on the official website of D

Complex, New Delhi for uplo

Court. '

UMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE €OU RTS.NEW DELII

17.08.2020

(PAWAN R



LIR No. 2111/17
Pappu Kumar vs Sainbros

17.08.2020

Present: None for the workman.

Sh.M. K. Dwivedi, AR of the management.

The matter was earlier fixed for 15.05.2020 for Cross

atter could not

examination of the witness of the management, but, the m

be taken up on that day in view of spreading of covid-19.

Today, no one has appeared On behalf of workman
ess of the management is

through video conference, nor the witn

present through video conference.

the matter stands adjour
2021.

ned for cross

Accordingly,
he management on 09.02

o send the copy of
ouse Avenue Court
te of Delhi District

examination of the witness of t

Ahlmad of this court is directed t

d official of District Court, R

this order to the concerne
ploading on the official websi

Complex, New Delhi for u

Court. )
FF
24N
@ =%k
(PAWAN KUMAR MATTO)
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ROUSE AVENUE l‘lll'll’l'ﬁ.)ili“’ prLHI
17.08.2020



LI No. 5839/16
Kishan Kumar vs Maoruti Steel Udyog Maruti Utensils

17.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for

remaining evidence of the workman, but, the matter could not be taken

up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
for

Accordingly, the matter stands adjourned

maining evidence of the workman on 01.03.2021. Workman is

re
e court one week prior

directed to file the affidavits of the witnesses in th
to the next date of hearing and supply advance copies thereof to the

managements or its AR in similar manner.
directed to send the copy of

Ahlmad of this court Is
Court, Rouse Avenue Court

der to the concerned official of District

this or
Complex, New Delhi for uploading on the official we[fbsite of Delhi District
Court. J f%f’

(PAWAN KUMAR MATTO)
PRESIDING (ll*‘l*‘l(‘l’.Il:l,,\lllll'Il COURT-IX
ROUSE AVEN UL COURTS.NEW DELII
17.08.2020



i @ WMarender v8 Jai Durge Industries/Ganga

17.08.2020

Present: Sh. Santosh Singh, AR of the workman.

None for the manegements.

was earlier fixed for 14.07.2020 for the
up on

The matter
service of the managements, but, the matter could not be taken

that day in view of spreading of covid-19.

Notices issued to the managements on their first

address are not received back. Accordingly. workman is directed to file

e.mail addresses, mobile phone numbers of the managements and

complete set of documents within 20 days from today and on filing of the

same. the notices are ordered to be issued to the managements, which

are returnable on 21.11 .2020.

Ahlmad of this court is directed to send the copy of

f District Court, Rouse Avenue Court

website of Delhi District
~

|/
f, _r«f" 5
A
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW bELH
17.08.2020

this order to the concerned official o
Complex, New Delhi for uploading on the ofﬁcia_l_

Court.



LID No. 107/18
Ritesh Kumar vs Ramps Industries (India)

17.08.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for

evidence of the workman and also for filing receipt of the cost, but, the

matter could not be taken up on that day in view of spreading of covid-

19.

Today, no one has appeared on behalf of any of the

workman through video conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of

hearing.

Accordingly, the matter stands adjourned for

evidence of the workman and filing receipt of the cost by the workman

on 05.03.2021.
ected to send the copy of

ouse Avenue Court
f Delhi District

Ahlmad of this court is dir

this order to the concerned official of District Court, R

Complex, New Delhi for uploading on the officialfw?bsite 0

Court.
o

(PAWAN KUMAR MATTO)

PRESIDING OFFICEIGLABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII

17.08.2020



LID No. 103/17

Bal Kishan vs Reliaonee Pack India
17.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 15.05.2020 for
production of the documents, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Matter was also fixed for 01.06.2020 for evidence of
the workman. The matter could not be taken up even on that day, in view

of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for
21.11.2020 for the production of documents by the management in
compliance of the order dated 16.03.2020. Matter is ordered to be listed

for evidence of the workman for 01.03.2021. Workman is directed to file

the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court,--'F@Jse Avenue Court
béite of Delhi District

[
ew Delhi for uploading on the official wj{gﬁ

Complex, N

Court. ,
ummn_.l(i/’ﬂ AR MATTO)

PRESIDING Orricr R:LABOUR (‘()'l*llil‘-l;\'
ROUSE AVENUE COURTS.NEW DELHI
17.08.2020



LI No. 108/18
Jay Prakash va Ramps Industrics (Indina)

17.08.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for
evidence of the workman and also for filing receipt of the cost, but, the

matter could not be taken up on that day in view of spreading of covid-

19.
Today, no one has appeared on behalf of any of the

workman through videc conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of

hearing.
the matter stands adjourned for
orkman

Accordingly,

evidence of the workman and filing receipt of the cost by the w

on 05.03.2021.
Ahlmad of this court is directed to send the copy of
istrict Court, Rouse Avenue Court

this order to the concerned official of D
ebsite of Delhi District

Complex, New Delhi for uploading on the official w

Court.

(-
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
17.08.2020



L1t No- 7812/16

vijay Kumar S > re r
i harma vs Golden Sparrow Devel
velopers Lmt P
a wi

and others

17.08.2020

present: Sh. Santosh Singh, AR of the workman

None for the managements.

(managements earlier exparte).

r fixed for 14.0?.2020 for

The matter was earlie
parties, pbut, the matter could

considertion on the applications of poth the

on that day in view of spreading of covid-19.

not be taken up
Today, nho ©ne€ has appeared on behalf of

rnanagernents through video conference.

the matter

Accordingly.
ons of both the parties.

06.10.2020 for consideration on the applicati

Ahlm

er to the concern

this ord
Complex, New Delhi for uploading on the official wepsmte of
Court. Vo
rd s
7 'I/'/
(¢ e
un-\wg'\".\' KU MATTO)
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LIR No. 6266/1¢

17.08.2020

Present:
Sh. Santosh Singh, AR of the workman
Sh.M.K. Dwivedi, AR of the management.

eoducorn Origi::]ep:;z:er was earlier fixed for 15.05.2020 for

| ook of Rambali, who claimed himself tobe
proprietor of the management and also for consideration on the
application filed by the workman for seeking directions for the
management to produce certain documents regarding the proprietorship

of Sh. Rambali, but, the matter could not be taken up on that day in view

of spreading of covid-19.

Today, the Id. ARs for the parties have appeared

through video confernce.

Accordingly, matter stands adjourned for production

of the documents by the proprietor of the managment and also for

consideration on the application of the workman on 06.10.2020.
court is directed to send the copy of
ct Court, Rouse Avenue Court

ebsite of Delhi District

Ahlmad of this

this order to the concerned official of Distri

Complex, New Delhi for uploading on the officigl W

Court. ) J"’_’

m-\wg\x'“i{i'-.\n\lt MATTO)

PRESIDING OFFICE R:LABOUR count-1X
ROUSE AVENLUL COURTS.NLEW DELIHL
17.08.2020
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LID No. 673/19
Santosh Kumar Singh vs Bisleri International Lid. & anr

17.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 15.05.2020 for the

services of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to the managements for 15.05.2020

are received not back.
Accordingly, workman is directed to file e.mail

addresses, mobile phone numbers of the managements and complete
set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to the managements, which are

returnable on 24.11 .2020.
Ahlmad of this court is directed to send the copy of
official of District Court, Rouse Avenue Court

n the official website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELHI
17.08.2020

this order to the concerned
Complex, New Delhi for uploading ©

Court.



LIt No. 2892/16
sukesh Kumar vs Deepak Associat
d FI1Y L

17.08.2020
Present: Sh. Santosh Singh, AR of the workman.

Sh. Aditya Sharda, AR of the management

The matter was earlier fixed for 14.07.2020 for filing

reply to the applications filed by both the parties and consideration

thereon, but, the matter could not be taken up on that day in view of

spreading of covid-19.

Today, the Id.AR for the workman has submitted that

ile reply to the application, filed by the management

lication, filed by the
t has submitted that
ition to argue on
y be

he does not want to f

and he will streightway argue on the said app

hereas, Id. AR for the managemen
he is not in pos

itted that the matter ma
cation

management. W
since, he is not having file with him, SO,

the application filed by him and subm
adjourned for some other day and he will file the reply to the appli

filed by the workman.
the matter stands adjourned for filing

Accordingly,
guments on

led by the workman and also for ar

reply to the application, fi
arties on 09.10.2020.

the applications filed by both the p

this court is directed to send the copy of

Ahimad of
e Avenue Court

this order to the concerned official of District Cqurt,jRous
Complex, New Delhi for uploading on the oﬁiciél w’ébsite of Delhi District

CDUI‘t. W, a/ﬂ

(PAWAN lil',“.{lll MATTO)
PRESIDING Iil-'l-'l(‘l'lIl:l,;llllll'll (.‘0['“']'-[‘
ROUSE AVENUE €O URTS.NEW pELI
17.08.2020




LCA No. 336/20
Amit Garg vs M /s Libra Four Wheel Pyt Lid.

17.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 14.07.2020 for the
services of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to the managements for 14.07.2020
are received not back.

Accordingly, workman is directed to file e.mail
addresses, mobile phone numbers of the managements and complete
set of documents within 10 days from today and on filing of the same,
the notices are ordered to be issued to the managements, which are
returnable on 24.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

P L

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUL COURTS.NEW DELII
17.08.2020



LIR No. 2110/17
Manoi Chaudhary vs Sainbros

17.08.2020
Present: None for the workman.
Sh.M. K. Dwivedi, AR of the management.

The matter was earlier fixed for 15.05.2020 for cross
examination of the witness of the management, but, the matter could not
be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of workman

through video conference, nor the witness of the management is

present through video conference.

Accordingly, the matter stands adjourned for Cross

examination of the witness of the management on 09.02.2021.

Ahlmad of this court is directed to send the copy of
e Avenue Court

e concerned official of District Court, Rous
Delhi District

this order to th
Ihi for uploading on the official website of

Complex, New De

Court. J/ f
A=
///\itdf‘fﬁ
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.N EW DELIT
17.08.2020



LID No. 105/18
Mukesh Kuomar vs Ramps Indusirics (India)

17.08.2020
Present: None for the workman.
Sh. M.K. Dwivedi, AR of the management.

The matter was earlier fixed for 14.07.2020 for

evidence of the workman and also for filing receipt of the cost, but, the
matter could not be taken up on that day in view of spreading of covid-

19.

Today, no one has appeared on behalf of any of the

workman through video conference.

In the interest of justice, another last and final

opportunity is granted to workman to conclude is evidence on the next

date of hearing and file the receipt of the cost on the next date of

hearing.

Accordingly, the matter stands adjourned for

evidence of the workman and filing receipt of the cost by the workman

on 05.03.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

x'r /
/
(PAWAN ﬁiﬁ’il;\n MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENLE COURTS.NEW DELHI

17.08.2020

Court.



LIR No. 1964/19
er Singh Negi vs M/s Extreme Machines

Soatend

17.08.2020

Present: Sh. Ajit Kumar Singh, AR of the workman.

None for the management.

The matter was earlier fixed for 15.05.2020 for
p on that

service of the management, but, the matter could not be taken u

day in view of spreading of covid-19.
Notice issued to the management for 15.05.2020 is

not received back.
Accordingly, workman is directed to file e.mail
e number of the management and complete set of
ys from today and on filing of the same, the
be issued to the management, which are

address, mobile phon
documents within 10 da
notices are ordered 1o

returnable on 23.11 .2020.
Ahlmad of this court is directed 1o send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
e of Delhi District

Complex, New Delhi for uploading on the offidial websit

Court. J'|_ / |
KL s

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
17.08.2020



LIR No. I1961/19
Kailash Chand vs M/s Jagdev Industiries

17.08.2020

Present: Sh. Ajit Kumar Singh, AR of the workman.

None for the management.

The matter was earlier fixed for 15.05.2020 for the

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The notice issued to the management for 15.05.2020

is not received back. Accordingly, workman is directed to file e.mail
address, mobile phone number of the management and complete set of
10 days from today and on filing of the same, the

documents within
red to be issued to the management, which are

notices are orde

returnable on 23.1 1.2020.
d the copy of

Avenue Court
hi District

Ahimad of this court is directed to sen
ned official of District Court, Rouse

this order to the concer
loading on the official website of Del

Complex, New Delhi for up

Court. :”fﬁ\\\J/j
(KL et

(I';-\\\-’AS: KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
JURTS.NEW DELHIE

ROUSE AV ENUE €
17.08.2020



LIR No. 379/18
pharmender Kumar v M/s Cafe Coffe Day through iis

prnp.Sllunslulk Nagar

17.08.2020

Present: None for the workman.

Management already exparte.

The matter was earlier fixed for 15.05.2020 for

exparte evidence of the workman, but, the matter could not be taken up

on that day in view of spreading of covid-19.

Today, no one has appeared on pehalf of the

workman through video conference

Accordingly, the matter stands adjourned for exparte

evidence of the workman on 19.02.2021.

Ahlmad of this court is directed to s
ned official of District Court, Rous
Complex, New Delhi for uploading on the oﬁicial;w/ébsite of Delhi District
| /
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LIl No. 381/ 19
N.C. Tiwari vs GTC Industiries Lid

17.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for hearing final
arguments.

Today, no one has appeared on behalf of any of the
conference 10 advance arguments.

parties through video
tter stands adjourned for final

Accordingly, the ma

arguments on 22. 10.2020.
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